
 

 
MR. DEPUTY  CHAIRMAN:  iMow  1 will put the  motion. 

The question is: 

"That the Bill to amend the Sugar Undertakings (Taking Over of Management)   Act,   1978,   as   passed 
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large sugar factories which are well | managed by 
the farmers. The workers there are demanding 
that they should become shareholders of those 
co-operative societies. But this cooperative 
movement should not be affected by the policy of 
the Government. It is better to have the co-
operative movement, the co-operative sugar 
factories than having the fac-\ in the hands of the 
private persons, the private employers. I would 
like to know from the Minister when the co-
operative sugar factories are governed by the co-
operative law which is in the State List, how the 
factories can be taken over by the Central 
Government. It is exclusively in the State List. It 
is very essential that he should clarify the 
position regarding the co-operative sugar 
factories. These are governed by the State law, 
these are governed by the State List ultimately, 
and they cannot be taken over by the Central 
Government. 

 
Sir, lastly, I would like to say that the policy 

of the Government of stopping the export has 
not been useful. Had the Government exported 
sugar and with its profit balanced the economy 
of the sugar industry, this state of affairs would 
not have arisen. Today, Sir, the buffer stock 
limit of the Government has been increased to 
15 lakh quintals! If the Government wants to 
give adequate price to the sugarcane growers, I 
am ' not pressing for export of sugar but they 
must increase the buffer stock to the extent that 
the cane-growers get adequate price and the 
industry is stabilised. It is not a proper policy to 
export essential commodities like sugar. But 
the Government has to increase the buffer 
stock to more than the present stock of 15 lakh 
quintals which is very essential for stabilising 
the price. Therefore, Sir, the essential aim  
should  be  that not only 

is the sugar industry stabilised but also that the 
cane-growers get adequate price so that they 
will have incentive for more cultivation and 
continuity of interests. In this connection I 
may say that in my State a mo-12 NOON 
nopoly cotton procurement scheme has been 
introduced. Cotton was being sold to the 
speculators and their agents and the 
agriculturists were getting a low price. At the 
time of the season when they required money 
immediately, it was purchased at 50 to 60 per 
cent less than the normal price. Now the 
Maharashtra Gov. ernment has been 
experimenting with the monopoly cotton 
procurement scheme for the last five or six 
years and it has been most successful. I would 
like the scheme to be extended to other 
essential commodities like sugarcane and jute. 
I fail to understand why the Government is not 
taking up a monopoly procurement scheme for 
sugarcane so that the cane growers also get a 
proper price. And then it can be sold to all the 
sugar factory-owners. 

PROF. N. G. RANGA (Andhra Pradesh) :   
Co-operative procurement. 

SHRI S. W. DHABE: I agree with my 
senior colleague, Prof. Ranga that if there is 
the co-operative method it will be more 
useful. But to begin with, when we are having 
the experiment of the co-operative movement 
only in some parts of the country, it will be 
more useful if the Central Government starts 
the monopoly procurement schejme and 
ultimately gives it to the co-operative 
movement. Therefore^ this question of sugar 
factories is very important. Sir, 65 per cent of 
the sugarcane goes for khand-sari and jaggery, 
to the small factoiy owners. And the big 
factory owners use only about 35 Der cent. 
Therefore, it is equally important that the 
small factory owners, the small    manufac. 
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SHRI LAKSHMANA MAHA-PATRO 
(Orissa): To save the peop:e, can you think of 
having the Parlia- 

ment   in the rural side hereafter instead of 
having it in Delhi? 

SHRI S.  W.  DHABE:   That is    in the 
State laws. 

"Sugar industry is a schedule industry 
under the Industry (Development and 
Regulation) Act which means the 
Government of India are the authority 
competent to legislate and regulate under 
Entry No. 52 of the Union List in the 
Seventh Schedule to the Constitution of 
India." 
Therefore, we have exercised this power 

under this. 
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MR. DEPUTY  CHAIRMAN:  iMow  1 will put the  motion. 

The question is: 

"That the Bill to amend the Sugar Undertakings (Taking Over of Management)   Act,   1978,   as   passed 




























